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(c)Zndant distributorships coxn-
mlwkmod during 1075*76 ware as
under:—

Unemployed Graduates Nil

Defence categories (Includ_ 
ing war-widows) 40

Scheduled Castes/Tribes 8

Suggestions mad« by Conference of 
Labour Law Practitioneri

•297. SHRI VASANT SATHE: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether the Conference of 
the Labour Law Practitioners held at 
Nagpur during May, 1976 made some 
suggestions to Government; and

(b) if so, the reaction of Govern­
ment thereto?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R GOKHALE): (a) Yes, Sir.
The Central Government has received 
from the Government of Maharashtra 
the copy of a resolution passed m the 
conference of Labour Lawyers of 
Vidarbha in April, 1976 (not May, 
1976} at Nagpur. Resolution No. 6 
passed at the conference referred to 
the bringing into force of section 30 
of the Advocates Act, 1961 and 
amendment of section 36(4) of the 
Industrial Disputes Act, 1947 and 
other Acts.

(b) Government have not taken 
any decision in the matter.
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Expansion of Gujarat FertUlaars and 
Chemicals LUL

•299. SHRI D. D. DESAI: Will the 
Minister of CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether Gujarat Fertilizers 
and Chemicals Limited have applied 
for e\pansion and diversification*

(b) whether this has been sanc­
tioned; and

0c) if so, the salient features there­
of?

THE MINISTER OF CHEMICALS 
AND FERTILIZERS’ (SHRI P. C. 
SETHI): (a) to (c): M/s. Gujarat
State Fertilizers Company Limited 
have been permitted setting up the 
following additional fertilizer capa­
cities:—

Ammonia: 445,500 tonnes per annum. 
Urea : 528,000 tonnes per annum. 
Itoe plant, which is to be located at 
Broach District in Gujarat, will be
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bused on fuel oil «s feedstock and is 
expected to cost about Rs. 225 crores.

Ways to Increase Earnings of 
Railways

*300. SHRI HARI SINGH: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether at the Conference held 
on 30th June, 1976, Government have 
urged General Managers of all Zones 
of Railways to devise means to in­
crease earnings of Railways; and

(b) if so, what steps have been 
suggested by the General Managers in 
this regard’

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes
Sir, the Conference was held on 30th 
July, 76 and not on 30th June, 1976.

(b) The general consensus was that 
more traffic should be attracted by 
improving the quality of service

Handling Work of Coal and Ash In 
the Railways

*301 SHRI RAMAVTAR SHASTR1 
Will the Minister of RAILWAYS be 
pleased *° state.

(a) whether the handling work of 
coal and ash m the Railways is being 
done by the contract labour,

(b) if so, what is the rate of wages 
paid to such labour by the contrac­
tors at various centres of the Rail­
ways,

(c) whether the contractors are 
not paying them wages according to 
the Minimum Wages Act, and

(d) if so, what action Government 
propose to take in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHR~ 
BUTA SINGH): (a) Yes, Sir. Thi

work i« alio performed depart* 
mentally by the raflw$ys wad by 
Labour Co-operative Societies of 
actual workers

(b) The contracts require the con­
tractors to pay their employees at rates 
fixed by the Local Civil Authorities 
for similar work in the neighbourhood.

(c) and (d) The coal and ash 
handling work on the Railways is not 
covered by the Minimum Wages Act 
and hence the question of paying 
wages under this act does not arise.

Sanction for Fertiliser Plants

*302. SHRI SHANKERRAO SAVANT 
Will the Mimsher of CHEMICALS 
AND FERTILIZERS be pleased to 
state:

(a) which fertilizer plants have 
b en sanctioned so far^

ib) what is the location, capacity 
and estimate of each of them^ and

( ) when will the construction 
v,oik be started and when will it be 
completed7

THE MINISTER OF CHEMICALS 
AND FERTILIZERS (SHRI P. C 
SETHI)- (a) to (c)- A statement 
giving the requisite details in respect 
of the projects under implementa­
tion is laid on the Table of the House. 
[Placed m  Library See No. LT- 
11314/76]

Distribution of canalised items by 
IDPL

2064 SHRI NANUBHAI N. PATEL: 
Will the Ministry of CHEMICALS 
AND FERTILIZERS be pleased to 
state-

(a) whether distribution of canalis­
ed items by IDPL is also governed by 
Import Trade Control policy which 
does not permit combining of indigen­
ous production;




